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CENTRAL AD!*1INI3TRATI\/E TRIBUNAL
3ABALPUR BENCH, 3ABALPUR

OoA NOo 3B5 of 20Q3

Babalpur, this the 24^^ 3on6'20Q3.

_^Hon'ble . D.C.\isrma, >Jice Chairman (3)
"^"non-bla A.KcOhatt, flembar (A)

Smto Neolu Sahu

y/o, Shri ^ramod Sahu
Aged about 33 years

r/oo 1, Ashck Colony,Khirahni
Phatak Roac! Katnl (M.P.). ■••••••

( Sduocate t Kr. Shabhitai^itya )

Mersus»

Kendriya Vidyalaya Sangathan,
Through its Commissioner
16, Institutional Area,
Shahsea Uoct Singh ^arg.
New Delhi -16„

2, Principal,
Kendriya Uidyalaya,
Ayodh Nirman Katni (floP)*

3^ The Assistant Commissioner,
Kentiri/3 'Udyalaya Sangthan,
Regional Office, 3abalpur (floP)» ». Rtspon

(  Advocate »

0 R 0 E R (oral)

Per : ^^on'ble fro O.C. Verma, L'icu ChairnanCu)
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Sy this Q/4, the applicant has challbnged the

order of transfer dated 31st Inarch 2003 (Annexure A-2)

by which the applicant has been transferred from Katni

to Dhana, Consequently, the applicant was relieved

on 7-4-2UQ3 ( copy at Annexure A-3). A representation

by the applicant on 3th April 2003 (copy at Annexure

A-4; has not been decided by the respondents till date.

2. Learned counsel for the applicant has taken

Various grounds to challenge the order of transfer

and also submitted that the Tribunal has^in similar

matter in GA No. 21 1/2003 in Re. '\ya Shrivas U/s.

Union of India & Ors. vide order dated 9-4-2003^

directed the applicant to make a representation

against the transfer order and it was olsu provided

that till the disposal of the representation, the

applicant may not b e compelled to join the new place

of posting,

3, Counsel for the applicant hasbeen heard and
)  '

pleadings on record hasbeen perused. The applicant

stands releived vide order dated 7-4-2003, A repres

entation dated 8-4-2003 has not been decided by the

respondents till date. The OA can be decided by giving a

direction to the respondents to decide the representation

by taking sympathetic view in the matter after

considering various other relevant circumstances.
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Accordingly, Ihis OA is disposed of uL th a direction

to the respondents to decide the representation

( Annexure A—4) by reasoned and speaking order and

to giv/e intimation to the appiicant about the

dBcision taken on the representation. It is also

provided that till the disposal of the representation,

the applicant shall not be compelled to join the

neu place of posting.

(A.K.BHATT)
flEflBER (A)

(D.C.ULRflA)
\J1CL CHAIRflAN (3)
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